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SHRI SAMAR GUHA: Why do you 
intervene?

SHRI VASANT SATHE: He cannot 
flout every rule right and left What 
is this? Let him ask a question which 
is a qeustion after all. Do not try to 
browbeat by shouting.

SHRI SAMAR GUHA ; Do not try 
it on others also. We know.

It is a very important question that is 
agitating the minds of political workers 
irrespective of any affiliation or iden
tity. Reports are theie that in the case 
of these smugglers, anti-social and crimi
nal elements, preferential treatment is 
given in regard to their detention and 
even conviction, whereas those who 
have taken part in the political move
ment under J.P. are given vindictive 
treatment, they are lodged in a jail, 
they are given all strictures and treated 
in an inhuman manner. In view of this. 
I want to know. . .

MR. SPEA KER: Please listen. I have 
already stated that it should have at 
least some relevance You have no 
patience to listen.

SHRI SAMAR GUHA : You should 
follow the idea of the question.

MR. SPEAKER . It is not my job 
to frame a question for you, but you 
can easily ask a question under this 
whether this expenditure also includes 
various modes of transporting them It 
would be relevant, but you are asking 
a specific question on this mode and 
that.

SHRI SAMAR GUHA: This is a 
question about the comparative attitude 
of the Government in regard to the 
smugglers and in regard to the prisoners, 
those who have been cither detained 
or jailed or convicted in ihe J.P. move
ment. It is a comparative question, on 
the comparative attitudes of the 
Government, the comparative policies 
and the comparative expenditures 
Therefore, my question is very relevant

The hon. Minister first said that 
all these matters were related to the 
State Government. Secondly, he admit
ted in one of his answers that the

Central Government have given strict 
instructions to the State Governments 
that all smugglers who are convicted 
will be in tiie lowest grade.

MR. SPEAKER: Ask your question.

SHRI SAMAR GUHA: I want to 
know from the Central Government 
whether they have formulated any 
policy with regard to smugglers and the 
political prisoners, particularly those 
who have participated in the J.P. move
ment and, if so, what is the policy of 
the Central Government and what 
instructions” they have sent to the State 
Governments thereon.

SHRI K. BRAHMANAN0 A 
REDDY: First, it must be understood 
that there are no arrests or convictions 
for any legitimate political activity. 
Whenever there is an agitation by any
body, whatever it may be, and certain 
otfences arc commited by certain indi
viduals, they are booked under the rele
vant Sections of law and, then, they 
are either accquitted or discharged or 
convicted. After they are convicted, 
the treatment in the jails is conditioned 
by the rules of the particular State.

SHRI SAMAR GUHA: The hon. 
Minister admitted that he has sent cer
tain specific instructions to the State 
Governments. I want to know what 
those instructions are.

SHRI K. BRAHMANANDA 
REDDY- Why do >ou put a think 
which I have not said? What T said is 
that the State Governments are aware of 
what treatment they have been giving 
to the detenues who have been detained 
for smuggling activities.

MR. SPEAKER : Next Question.

SHRI PURUSHOTTAM KAKOD- 
KAR : Q. No. 753.

Frc#h reforms In Industrial Licensing

*753. SHRl PURUSHOTTAM 
KAKODKAR: Will the Minister of 
INDUSTRY AND CIVIL SUPPLIES 
be pleased to state:

(a) whether his Ministry has intro
duced fresh reforms In industrial licen
sing;
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(b) if so, whether the applications in 
certain industries for enhanced capacities 
need not go to the apex bodies like 
licensing committee or foreign invest
ment boards; and

(c) if so, facts thereof?

THE MINISTER OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAI): (a) to (c) A statement is laid 
on “the Table of the House.

Statement
(a) to (c) The Industrial Policy Reso

lution of 1956 continues to govern Gov
ernment policies for achieving the 
objectives of growth, social justice and 
self-reliance in the industrial sphere. 
Government do not contemplate effec
ting any changes in the industrial Policy 
Resolution of 1956. Within the broad 
framework of the Industrial Policy Reso
lution, Government have effected 
changes from time to time in the indus
trial licensing policy with a view to 
stimulate growth particularly in priority 
industries of importance to the national 
economy. The more important .  deci
sions taken m the recent past are as 
under:—

With a view to promoting fuller 
utilisation of existing capacities and to 
augment production, Government have 
decided to allow machinery and machine 
tool manufacturers freedom for diversi
fication of production within the group 
of range of product* and within the over
all licensed capacity of the undertaking 
This facility has recently been extended 
to certain items of electrical industry and 
foundry industry Government have 
also decided that industrial undertakings 
which hold industrial licences specifying 
single or double shift basis may apply for 
endorsement of their licences allowing 
for maximum utilisation of plant and 
machinery. Government have recentlv 
announced that undertakings holding 
industrial licences with specific capacity 
could avail the facility of recognition of 
enhanced capacity if such additional 
production has been utilised for exports 
subject to certain conditions. Tn respect 
of foreign majority companies and 
undertakings requiring approval under

tbe MRTP ACT, a special procedure 
will be followed by constituting a Task 
Force in the Ministry of Industry and 
Civil Supplies. Such applications for 
diversification/enhancement of capacity 
will not need a reference to the Licensing 
Committee.

MR. SPEAKER : No point of order 
during the Question Hour.
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MR. SPEAKER: h  this Parliament
meant for two or three persons only? 
Now, 40 minute* have alreadv beer spent 
on this Question I have already gone 
to the next Question

w m u  : «rr
sp rT̂  % 3T*T* % W  t̂ Frq-T § --

MR SPEAKER : He has asked his 
question. I am not allowing him sceond 
time
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MR, SPEAKER: I have not ‘ called 
anybody. Mr. Kakodkar is already on 
his legs.
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Speaker represents both the sides of the 
House. Where I think that one side is 
wrong, I must say that it is wrong. 
Sometimes ( go against them also. It is 
not always like this. Here, Mr. Kachwai, 
you are absolutely cbstructing the 
proceedings.

SHRI DINESH CHANDRA 
GOSWAMI: 40 minutes are already 
over. Our rights also should be protec
ted. Why is he obstructing the procee
dings in this manner? (,Interruptions).
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SHRI B. V. NAIK . Are you allotting 
the time on the basis of parties, S ir9 
They have already taken 45 minutes on 
one question. Our Questions have gone 
overboard. We are also in the queue 
waiting for our Questions. (Interrup
tionr).
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Mr, Kakodkar, I have called you ten
times, but you are not asking any ques
tion You are only looking at him and 
are not asking any question. I am 
going to the next Question. 
Mrs, Parvathi Krishnan. . .

SHRI PURUSHOTTAM KAKOD
KA R: I am asking my question, Sir,
I congrautlate the Ministei far the clari
fication and also for the policy to 
promote the fuller utilisation of the 
existing capacity and to augment the 
production. May I know- from the 
Minister about this ? There were some 
objections raised by the State Govern
ments regarding this Centralisation of the 
Licensing Authority. Their argument 
was that the Central Authority was not 
in a position to make cognisance of the 
local condition in respective States. At 
the same time they have invited the big 
houses to set their industries in the res
pective States. This is the conflict, this 
is the contrast, in the Central policy. 
May I know from the Minister as to 
what steps have been taken or arc to 
be taken so that this conflict will be 
removed ?
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SHRI T. A. PA I: So far as the
Licensing is concerned, the State Govern
ments have not represented to us that 
they should be decentralised. There is a 
Licensing Committee which consists of 
State Government's representatives also. 
I have directed that this Licensing Com
mittee which used to meet once in six 
months may meet more often so that 
if any State Government feels that the 
licences which are due to the State con
cerned are not being looked into 
properly, they could get justice. And it 
is the policy, as I have stated earlier 
of the Government, to see that the 
medium and small industrialists are 
fully supported, whatever our 
programme of maximising the utilisation 
of capacity may be.

SHRI PURUSHOTTAM K.AKOD- 
KAR ; Is it a fact that there are some 
industrialists who have asked for in
crease in licensing exemption limit on 
investment from existing Rs. 1 crore to 
Rs, 2 crores ? At the same time they 
want to remove conversion clause, con
version into capital investment. They 
have got an apprehension or fear that 
the industry.will come under control of 
public financial institutions; they are not 
afraid of international financial institu
tion." This is again the contrast and 
the conflict. May I know from the 
Minister what measures are being taken 
so that this conflict wil! not be there?

SHRI T. A. PAI : Sometime back
some industries were delicensed. But 
when we found that there were more 
problems, we had to bring those indus
tries back into licensing.

There is no question of raising the 
limit to Rs. 2 crores because 
Rs 1 crore itself is a vcrv considerable 
amount in this country. I do not consi
der it could be raised as demanded.

So far as the conversion clause is 
concerned. I think that there have been 
some good reasons for introducing that. 
Those who borrow also share the prospe
rity with the lending institutions. I do 
not see why we should agree to any 
suggestions that come that there should 
not be any conversion clause.

SHRI BHAGWAT JHA AZAD: 
While appreciating the Government’s 
policy of liberalisation m granting the 
licences, may 1 know what provisions 
are made and steps taken to provide 
against the cornering of the licences that 
are being done under the previous licen
sing system by the monopoly houses in 
this country in spite of the Monopolies 
Act? How is it that in spite of provi
ding the liberalisation system of licences, 
they are cornering the licences as they 
doing so far ?

SHRI T. A. P A I: So far, there has 
not been a liberlisation of the licences as 
the Act provides. The only object for 
which the relaxations are being given is 
to see that no monopoly for a particular 
type of machinery is permitted so that 
the capital costs of some of the indus
trial machinery in these rising infla
tionary conditions could be reduced by 
more and more people being able to 
make it so that the self-reliance pro
grammes in this country could be sup
ported, so that employment could be 
stabilised so that the installed capacity 
will be fully utilised and so these 
relaxations are being brought about. 
But. in this relaxation. the big 
houses and the foreign controlled 
companies have to go through a proce
dure which is applicable to them so that 
the advantage is not taken by them.

: S *  ^  j v - 
frrr sftr szrrrrc wr *rre-*rr*r
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to t m  *rsnftara 
fto. snr qrmr ?

SHRI T. A P A I: Sir, if there is rela
xation, we cannot help if somebody 
being in business or if somebody being 
in industry makes use of it Our policies 
are definite and clear and they do not 
mince matters so far as personalities are 
concerned.
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SHRI V. MAYA VAN ; Sir, 1 want to 
know from the hon. Minister whether he 
would be considering de-liccnsing policy 
upto Rs, 5 crores where the industries 
require indigenous machinery and tech
nical knowhow with a foreign exchange 
of Rs. 15 lakhs?

SHRI T, A. P A I: This year,
government has i^ued nearly 1,300 
licences. And nearly 2,000 licences are 
already there. Government would be 
anxious to encourage more and more 
industries being started with the indi
genous machinery and indigenous row 
materials. Therefore, the suggestion
that the hon Member has made, even 
permitting some foreign txchange upto 
Rs. 50 lakhs. I do not think it is possible 
under the present circumstances.

Industrial Development of Backward 
Areas

*755. SHRI C. K CHANDRAP
P A N : Will the MINISTER OF IN
DUSTRY AND CIVIL SUPPLIES be 
pleased to state:

fa) whether the representatives of 
public institutions met to evolve an 
industrial strategy to ensure balanced 
regional development;

(b) if so, the facts thereof: and

(c) steps taken in that direction in the 
backward areas for industrial develop
ment?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI A. P. 
SHARM A): (a) to (c) A meeting of 
Group of Experts was held in March 
last year to work out details of the 
programme for industrial development 
of backward areas. Among others, re
presentatives from Reserve Bank of 
India, State Industrial Promotion Cor
poration of Tamil Nadu, Andhra Pra
desh. Infrastructure Industrial Deve
lopment Corporation, the State Indus
trial and Investment Corporation of 
Maharashtra and Gujarat State Indus
trial Development and Investment Cor
poration atended the meeting. The 
Group recommended setting up of a 
Backward Area Industrial Development 
Corporation at Centre, for planning, 
directing, supporting and coordinating 
the scheme for expeditious development 
of industries in backward areas. The re
commendation is under examination.

SHRI C K. CHANDRAPPAN . I
would like to know from the hon. 
Minister as to why when such a meeting 
was convened Government did not take 
steps to bring the representatives of the 
backward States to attend this meeting17 
Secondly, whether it is a fact that the 
public financial institutions in the coun
try had advanced money to industries in 
such a way that it helped the develop
ment not of the backward areas but 
of the industrially advanced regions in 
the countrv? If so, what steps the meet
ing proposed or the Government intends 
to take to overcome 'his anomalous 
situation?

SHRI A. P. SHARMA: It is not a 
question of inviting the representatives 
of the backward States. About 232 dis
tricts have been identified as backward 
districts and these districts come even 
from the so-called developed States also. 
Therefore, the representatives of the 
various State Governments and the Cen
tral Government met and they have 
made a recommendation that to develop 
the industrially backward areas a cen
trally managed development corporation 
should he set-up.




